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cigil Suit Ne. 410 of 1987 instituted .
: -t
in the Court of muns if Ueet, pllahahad wes trane ferred A
to this Tribun=al Under Section 29 cof the ﬁdmlnlstratlvﬂ ) o

Tribunals Act 1985 a2nd was reqgistered as T.Rk,No,

534/1987 as indicated ahove,

™

25 The facts 1n hrief are that uhile oos ted L

ag Batch Incharg® Ticket Collector on 14.1:.19717

b~
L vansbad, Hhi applicent cellécead.d un§5$$9ticuets |

Ticket Collector at exit

LY "(

from the ﬂDSSEEEiDﬁ of o

gate No, 5 of pPlate Form Ne. 1 at pllshabad Junction

Station on the ground that an entry of the ssme Wet

renuired to be made in the diaTy for Further action

againct the Ticket Cpllecterl whe uas suppoeed to

haye cancelled these tickets at the dest inat ion,

wh ich Yo failed to do.% ps soon as the mpplicant'

Coraciled
put after collecting 9 unEuad tickets, he wuas COf

by yigilence Inapactnr'prnbahly on the nround - b
h=d no authority to de 0. Therasafter the pla

~nplicent was charge gher

"ﬂ
I
{
|
|

i .. ; e
. - 4 =l




; ﬁhﬂz &ﬁummm tﬁplwii... =

. authority by orderT dated 1€, a.w-sa 1@4

¢ the reduc tion in zank for aVﬂil

ﬁunishmaﬁt o
odifried by tha aﬁralluhu”ﬁ

of 5 yesrs, which was W
retirement which f.ﬁ_f

authority, till the date of his

in JanuaTty 1gg2, The syit wuas filed bafore the

retirement of the nlaintiff in t he Court of Mune Lf ¢
Jest Allahabad uhich gfter the ~ommencement of e
Adm inist rat ive Tribunals Act 1985 has been trane Ferred

to ity

d the learned councel

sarused the ayz ilashle records,

far the parties and per
{t is pertinent to soint out that the In~uiry Cfficer
res recorded 2 FPLNCLIRD Fhat ther as NC

aes ibil t?pp o e ocm Yigketa buling L ed The

ry Qfficer has not recorded as to

reoort of the IRauw AL
ho rhose ticlkets could be reused, instead the
7 Disciglinary authority has nade observations as
Fol lows
i e S 4 T assentisl en his nart
S to arduce evidence to show thzt he and
e meny other superuvisors uBwEs roqularly |

doing similar ehecks, The employse
in this has not given pos it ive aﬂlésm@ﬁ
to remove to genuine and well Fnunéﬂﬁ ;
about h;a nunﬂueh,



1nﬁ&rbafin@ to knou that the burden pravinq thﬁ

.ﬂ mﬁmnaﬁ the u-md tickets or nu*h

uas shifted to the delin-usnt employee, Tha chargﬁ'

sﬁeat clearly mentions that the d elinguent Emﬂlﬂ?ﬂi

hed collscted uncencelled tickets Fok ¥abaw. 1% = f
implies that the tupervicoTy staff was not resuired aff f%{
under the tules to collect the uncencelled tickets |
§.8. it ums not 2 sart of his duty. If eo, it =hould e
has clearly been m=de @ ~round for swsrding nuni=z=hment

to the delin-uant employce, inetead the dis-ciplinaTy

collected the tickst foT rTeuse, Thus, we are constrained

£s copclude that thers uwere noqQ rounds for the

e with the findipg

of the Innuiry Gfficer which in otheruworo# 2aphearTs
thet the disciplinary suthority hes acted arbitfar#bﬂ
and without =2ny basisy It would amount that it 1is -

2 pase of noewidence shere upon the order of nunishment

could be justified, Consenuently we =are of the opinion :i;i
that the order of the punishment ie liahle to he set 7?

ae ide,

Se The contention of the Learned Counsel ﬁﬁr'EW§1 f¥

oop. partise is that the cuit hse been filed for

 gimpliciter declaration that the plainti?ffnﬁnliM@
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igﬁﬁ;' IT g0, we are justiflaﬁ in amifi:?

relief, @8 wllk, 5aﬂﬂnd contention raisaﬁffw

Counsel for the oDO. ﬁartlea i# ashout thﬁ paat gm-
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y Hlah =3
of the delinpnuent ammlnyeat‘mny also he dsalt uith

=5 c
The past conduct of an smployes can nluawatakan Lﬁﬁa__

seccount uwhile sugrdina punishment hy the dis- clplinaff
sytherity. Houwever, in the instant gase, 1% R8s nnt h&!ﬁ
. gcnha 50, Tharefore, uhebther the plaintiFFfapplinant

tad or had not clean past conduct is not @ matter
yhich nay influsnce OUT judoment in any manner

L hatﬁ" cever,

Ga In the result,u® a)lau Ehis sgitf apnlication
wash the cun ishment order dt 18,6,1878 =8 mod ified

by the apﬂeil?nt authority by hhﬂLﬁrdfr dated 31.7.1990
and direct that the annlicant will be entitlsd for arreare
of salary and revised Te ¢t irement benefits accerdinely.
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The parties Bare left to bear their own costs, _'jﬁl
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Dated:

26th March, 1991
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